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- THE HIGH COURT OF J UDICATURE AT BOMBAY
NOTIFICATION |
"y .i_'iom,nm'_ Hicu Courr Ricmr 1o InrormaTioN (Reviskn) RuLes, 2009

No. P. 0703/2009 — In exercise ofthc.powers conferred by Section 28 of
the Right to Information Act, 2005, the Chief Justice of the High Court of
Judicature at Bombay being the ‘Competent Authorll,y’ makes the fol]owmg
Rules to enforce the provisions of the said Act :—

CHAPTER-1
General

1. Short title and commencement .— (i) These Rules shall be called
the Bombay High Court Right to Information (Revised) Rules, 2009.
EREt W
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(i1) . These Rules. shall come into foree from the date of their |

publication in the Official Gazette.
:’\\"r '_ ' :

2. Deﬁmtwn‘;——(l) In these Rules, unlosq the contoxt otherwmo ,

requires — '

(a) ‘Act’ me'én% the Right to Information Act, 2005 (No.22 of 2005)

(b) ‘Appellate duthorﬂy means the authority demgndted as

__sach by the (,hmf Justxw of the Bombay High Court.

(¢) ‘Authorised person’ means Public Information. Oiﬁcu s and

Assistant Public lnformatlon Officers designated as such by the Chief
J usuce of the Bombay H1gh Court. -

m’ ) ‘FOrm means the Form dppondcd to these r ules.

(e) bectmn .‘mcans‘a_ Scction of the Act.
() Words and expressions used but not-defined in these rules shall

have the same meaning as assigned to them in the Act.

—— T

3. Office Houm — (xonerally, the Oﬂlf‘C hours %hall be Irom 10-30 a.m.

~. to 5-00 pm. on all workmg days.

. .
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. ' Procedure for Application and its Disposal

4. A person who desires to obtain information under the Right to
Information Act, shall make a requisition m a self signed application in
Form - A appended hercto to-the Public Information ()f’ﬁccr, accompanicd
by a fee of rup‘ecs ten by way of cash against proper receipt or by demand
drafl or banker’s cheque or money order payable to the public authority or
by affixing a court {fee stamp of rupces ten and a sclf addressed cnvelope
bearing postal stamps equivalent to the rate prescribed for Registered Post
with Acknowledgment Duc (R.P.A.D.) alongwith the application.

- Procedure to be adopted after presentation of application

5. The Public Information Officer shall regisicr the apphcatlon for
information in Form-I appended hereto and requisition’ the records
regarding the information desired in the application in his office. I{e shall
instruct the applicant to appear on the fifth day from the date of submission
of application. '

- 6. The Public Information Officer shall decide as to whether the
information desired by the applicant can be provided or the inspection of
record can be carried out as per rules. If he decides afﬁrmatwe]y then he
shall inform the applicant in Form-13 appended hereto about the fee
prescribed for supplying of such information and approximate postal charges
thereof before providing the desired information. In case the application is
reccived by post, the Public Information Officer shall inform the applicant
aboul the prescribed fee in Form-B through the envelope reccived
alongwith the application. He shall supply the desired information or record
for inspection only after the deposit of prescribed fee as per Rule 17 by the
applicant. If the apphcant desires to seek information by post, he shall

‘submit a self addressed envelop(, with postal stamps equivalent to the rate

- prescribed for Registered Post with Acknowledgment Due (R.P.AD.)
alongwith the prescribed fee on receipt of the intimation by the Public
Information Officer to that effect. If the said fee is not deposited within 15
days, theapplication shall stand rejected.
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7. (a) After receipt of the preseribed fee, a date not exceeding seven
days shall be fixed for preparation and providing information to the applicant.
As far as possible, arrangement shall be made to provide the desired
mformauon-by the said date. If, for any reason the information cannot be
provided by the prescribed date, next date shall be given to the applicant.
However, the intervening period between the above two dates shall not
cxceed 7 days. If, even on the said next date for any reason, the information
cannot be supplied to the applicant, the Public Information Officer shall fix
another date, but the total extended period shall not be more than 30 days.
The information shall neceséarily be provided within 30 days from the date
of receipt of the preseribed fees. In the case of an application received by
posL the information shall nocossarlly be sent W1Lh1n 30 days of receipt of

Lhe prescribed fee.

(b) After preparation of the desired information, the Public Information
Officer shall certify it by puttmg his s1 gna ture and Seal alongwith following

details / particulars. — -

1. No.and date of submission of application
- The date fixed for appearance of the apphcant
Date of appearance of applicant.
" Date of preparation of mformauon. -
Date of supply of information. .
Details of fee. | '
~ Signaturc of Officer preparing information..

N o w N

(c) H, the Public Information Officer finds that the mformahon Sought
'by the apphca nt falls under the exempted category of information referred
‘to under Scction-8 or Scetion 9 of the Act, he shall inform the applicant

about the rejection of the said application, in Form-C appen‘dc.d hereto.

8. Ifthe applicant is illiterate and unable to present the application in
writing, the Public Information Officer shall help hlm in getting the
application reduced to writing. .
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9. A Register shall be maintained in the office of ’ublic Information
Oicer which shall be in Form-D containing the following particulars.—
1. Registration No. of application.
2. Dateof Rcceipt of application.
3. Name and complete address of the applicant.
4. Date of Appearance of the Applicant. -
5. Details of the desired Information.
6. Source of information ‘ ]
7. Date of dispatch of application to the concerned department.
8. Date of receipt of information.
9.  Date of disposal of application.
I(% Decision / Note of Public Information Qfficer on the aophcatmn
11.  Mention of {ee aflixed on the application.
12.  Charges paid by the applicant towards information.
13.  Applicant’s signaiure, which'shall be the acknowledgment.
14. -Order of [First Appeal. '
15.  Order of Second Appeal.
16. Remarks.

10. (1) If the applicant secks any information with respect to a Third
IParty he shall send/submit an application with said details, accompanicd
by a fee of rupees ten by way of cash against proper receipt or by demand
draft or banker’s cheque or moncey order payable to the public authority.
or by aflixing a court fee stamp of rupees ten and a self addressed envelope
bearing postal stamps cquivalent to the rates prescribed for R.P.AD.
alongwith the application.

(2) On recdipt of such application, Public Information Officer shall register
the application in the register maintained in his office for that purposc and
deal with it as provided under Section 11 of the Act.

(3) 1f the information, sought by the applicant, 1s in respect of judicial
procecdings or record, he shall obtain the information as per the procedure
prescribed for obtaining certified copics under the Rules and Orders for the
tinie being in force in that behalf.

(4) In the event the Public Information Officer rejects the Application
fay information, he shall inform the a pplicant in Form-C.

WERTE VIR AU AT 9R-&, 69N & qUaR, Y
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Procedure for Inspection of Records ‘ |
11. If after having considered the application filed by applicant, Lhe

® Public Information Officer finds it appropriate that the applicant may be

granted permission to inspect the records and i he grants such permission,

~ the Public Information Officer shall requisition the record desired by -

- applicant shall be allowed use of pencil and the information desired by the -

applicant for perusal, from the concerned Sections/ Departments and shall

‘give the same to the applicant for inspection in his presence, during office

hours, between 2.00 p.m. and 5.30 p.m. While insﬁqcting such record, the

applicant shall be noted by him by pencil only. If the applicant brings any
writing instrument/s other than a pencil, he shall deposit the same with
tho Public Information Officer and thereafter he sh all be a]lowca to inspect
thc, record

12. Duringinspection, the apphccmt shal] not have any nght tepubany,

“mark on the record. During inspection of record, if the applicant wishes to

make notes, he shall make them on a plain paper and after inspection he
shall show the note/s to the Public Inibrmation Ofﬁcor‘who after being

_ satisfied that the applicant has not tampel ed with the record i any way,

shall return such not,e/% Lo the apphcant

13. Lxemptlon from disclosure of 1m‘,ormation : Theinformation specified -
under Section 8 of the Act shall not be disclosed and made available, and,
in particular the following informati,on shall not be disclosed"-

(@) Such mformatlon whlch is not in the Public domain;

(b) lnformat} on wh1ch relates tod udlmal Iuncuons dnd duues of the
Courts and matters incidental and ancillary thereto;

(@ Information which has been expressly foi‘biddbn to be publiéhed
by the Court or the disclosure whereof may constitute Contempt of Cour t;
or information which includes commercial conhdence trade secrets or
intellectual property, the disclosure of which would harm the compgt_xtwc
position of a third party, unless the competfcnt authority is satisficd that
larger public interest warrants the disclosure of such information;
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(/) Information which would impede the process of investigation,
apprehension or prasceution of offenders; or information which relates
Lo any public activity or interest, or which wou]\r‘-cause unwarranted
invasion of privacy nf the individual unless the Central Public Information
Officer or the State Information Officer or the appellai;o authority, as
the case may be, is satisfied that the larger pubiic interest justifies the

disclosure of such information;

{¢) Any information affceting the confidentiality of any examination
conducted by the Bombay High Court including for the Maharashtra
Judicial Service and Maharashtra Higher Judicial Service. The question
of confidentiality shall be decided by the Competent Authority whose
decision shall be inal; ' '

i nfbrmation/(jopy/ies inspection with respect to cases pending in
Court, which shall be obtained from the ‘(iourt,‘a_spcr the Rules and

~ Orders in force for the time being;

(¢) Information which is prohibited under Section 24(4) of

the Act;

(h) Information which is contained in published material available to

the Pﬁ_blic or which is available on the Web Site.

Note.— In so far as decisions which are taken administratively or quasi

Judicially, information thercfor, shall be available only to the affected .

DPCrSons.

14.  Information which is to be furnished and aceess to records shall be

subject to the restrictions and prohibition contained in rules /regulations
including those in regard to the destruction of records, in force from time

to Lime, which may have been notified or implemented by the Court.
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15. Any person who does not receive any decision within the time
prescribed under clause (a) of sub-section (3 ) or sub-section (1) of bcctlon_
(7) of the Act, as the casc may be, or who is aggricved by the decision of

PPublic Information Officer or Assistant Public Information Officer, as the

~ casc may be, may prefer an appeal in wriling to the Registrar General,
- Iigh Court of Judicature at‘Bom-bay or any. other officer as nominated by
the Chief Justice, for Bombay and the Senior most Registrar or any othér_
officer as ‘_nominated by the Chicel Justicé, for Nagpur, Aurangabad and

xo&. who is the First Appellate Authorily accompanied by an appeal {ee of
rupees twenty by way of cash against proper ‘reccipt or by demand draft or
banker’s cheque or - oney order payable to the public authority or by_é‘[‘ﬁx‘ing_
a court fee stamp of rupees twenty. The memo of said appeal shall contain
in brief, the particulars regarding the case, the grounds of appeal and a
certified co py; of the order passed by Public Inform ation Officer. The appeal
shall be dlSpO scd of by the Ifirst Appellate AuLhox A,y, after providing an
oppormmty of a hearing to the perms

16. A Rogl st,m of Appcalq shall be mdmtamcd in Form I “in the office

of the R(‘glstl ar

' 1. Registration No.
2.  Name and particulars of applicant/ appellant.
3. Namecand particulars ol respondent / non-applicant.
4. Details of the order of Public Information thcer against which
‘appeal is preferred.

5 Date of order.
6. Decision.
7. Rem'n'ks

After the disposal of appeal pr -eferred by the appt,llant the decision

shall bc commumcatod to Lhc appellant in an appropriale manner.

_.p,f
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17. The fee payable for the informai: m sought shall be charged by way

of\,_(‘:(:_ash against proper receipl or by demard - draft ‘or banker’s cheque or

money order payable to the public authority or by affixing a court fce stamp
of rupces twenty.

Sr. JLParticulars of docuiments - IFees
No. ‘ :
S 2) (3
i For mgpecﬁon ol 'rcco-rds. For mspection of records, no

foe for the first hour
however a (ee of rupees five
for cach subsequent hour (or

fraction thercofl) thercaltor.

2 When the concerned Department  The price so {ixed plus postal-

has already fixed the price of some  charges.
docunients, maps, ete,

3 When the information is readily (i) Rupecs two for cach page
available, by way of photocopying. . (In A-4 or A-3 size paper)

created or copicd plus
‘postal charges; or
(31) actual charge or cost price
of a copy in large sizc
paper-plus postal charges.
4 Yor typed information . Rs. 5 per page

h  TFor computcf' printing : Rs. 5 per page.

The lees received by way of cash against proper receipt shall be credited
to the Treasury under following head :—

Major Head-0070 — Sub Major Head-800-Other Recceipts.

4

— .
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18. A (,ash ‘Register shall be maintained by tho Public Informatlon

OH icer with following dctcnls —

n
. Namoand :Dateof  Datcof Particulars Rofund, Remarks
" addressol application  deposit of of fees il any
" the applicant - amountwith
o ~ challan . I .
. @ @3 @ B 6

19.  An applicant living below the poverty line shall, on production of a

copy of the certificate issued by the Competent Authority alongwith the

- application, be provided the desired information and copitzs frec of cost
under these Rules. © | o ‘

20. Removal of doubts.-— If any doubt arises as to thé application and/
“or interpretation of any provision of these Rules, the matter shall bereferred -
" 1o the Hon’ble the Chief Justice whoso decision thereon shall be Imal

-

Note.— 1‘oes which shall be deposited in Lhe form of Comt fees qhall bo .

cancelled by the Pubhc Information Officer with a rubbcr stamp or by
punching holes. |
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CHAPTER IV
Miscellancous
21. The applications for information shall be preserved for six months -

from-the date of receipt. On expiry of the said period of six months, they

shall be destroyed after oblaining orders from the Public Information Oflicer.
. . |

22. The information/Copy/ics/inspection with respect to cases pending -
in Court shall be obtained from the Court, as per Orders in force for the

time being as applicable to the High Court.

23.  ThePublic Information Qfficer shall have the right to allocate work

. <amongst the Assistant 1'ublic Information Officers and other ministerial

stafl.
3ombay, - . , ALS. CHEEMA,
- Dated the 25th August 2009, _ Registrar General,

"]
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FORM-A

Al Appllcdtron for Informdtl(m und(,r bu,tl()n 6 (1) of the Act
~ To, | -
The Public Information Olficer
(Name of the office with address)
1. Full name of the a pphcant
2. F athex s./ Spouse’s name::
L;{;__B. . l’prmanen.t address :

4. - Particulars of information acquired :

- 18 desn ed:

6. Isthis infor mam on not made avaﬂabl(, by the "F‘ubhc Authority ?

7. Arcyou 1ec1dy to pay the prescribed fi ce ?

- Address to which information is to be sent and the form in whichit =

- 8. Whother the apphcant belongs to BPL, category ? 1[ yes, have you _, |

: Iurmshed proof of the qamo ?

9." Whether infor mation is qohcmed by rcglstcrcd post ? I[ yos pleasc

enclose an cnvelope alongwlth rcqulslte postal stamp/s.

~ Full Name and Signature
of the applicant. .

"13léce: , ‘ : L L
“1Dalte B 1 Address:



¥ From,

To,

Sir,

Pleasc refer to your application dated _
utidersigned requesting information on _
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FORM-B

Information for Payment

Name and Desi gnation of the PPublic Information Officer,

Name of the applicant
Address

__addressed to the

.. Tam to inform you

that the following amount towards the fee for providing information may

be deposited to enable the undersigned to furnish the said information. .

Pleasc make payment within a period of fifteen days from the date of

receipt of this intimation failing whi‘ch the application shall be rejected.

- Place: -

Dat_o:

Yours fé_ithfully,

* Public Information Officer.

-

Seal

-~
e

4
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| FORM C
Y S Intinlati()n of rcjgction
To,

Name of apphcant
Address

Sir,
The undersigned regrets to express his inabilityto furnish the information

“asked for on account of the following reasons:- |
1. 1t comes under the exempied catcgmy covered under scctions 8
| and 9 of the Act.
- 2. Theinformation sought by you pertains to jud‘icial prececdjn gq _which |
. can be obtained under existing B(")mbay. Tigh Court Ftules; '

3. Your application was riot compicte in all respects.
4. The information is containedin published material available to the
pub]]c .

_c,‘n.

You did not pay the plO‘%Lllb[‘d fco for provsdmg Lhe mfmmahon
within the prescribed time. - T

6. The information sough . is prohibited as per section 24 (4) of the

- Act. '

7. Theinfor mation woul d causc unwarr antod mvasmn of Lho prwacy
of any person.-

8 The information as sought by you 1s available on our web
site ' i Youmay download the information.

9. For any other reason (please specify)

Howovel 1f you [eel dggl mvod by the above said refusal you may file an
appeal before the _ within 30 days of the receipt of this
lottm

Place: | S : Name & Designation of
- Pate: . ' Public Information Officer.
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FORM-D

Format for the Information Register

Registration No.

of application

o)

Date of reccipt-
of application

(2)

Namc and
complete
address
of applicant
(2)

Datc of Details of the
appearance of desired
the applicant mformation

(4) . (5)

Source of

Date of dispatch

Date of reeeipt

Date of disposal

Decision / Note

Information - of applicativn o ofinformation  of application  of Public Infor-
| the concerning ' ' mation Officer on
department the application
(6) M ) 1) W 1)
Meation of fee Applicant’s Order of First  Order of Sceond -Remarks
affixed onthe Signature. Appeal Appeal
application which shall be the |
acknox-vlgdgmqm .
(rn (12) (13) (14) (i5)
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. ' FORM-E |

Format of the Register for Registration of Appczﬂ

¢ ,{q‘q

Registration Namcand  Name and Details of Datcof Decision Remark
Numbei ~ parficulars patticularsof — the order Order |
| of applicant/ respondent/ of Public
appellant  non.applicant  Information
' ~ e Officer
' -7, against which ST
appeai s
preferred

W) R R I O

Bombay, . .  ALS.CHEEMA,
Dated 25th August 2009, ' SRR e Registracr General. -

e,

T
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